Mehendra Prasad

Veré&s
Union of Indis and another

Hon'ble D.E.Misra-ﬂm

the Administrative Tribunals Act XIII of 1987

the azpplicant has challenged the two orders datéérﬂ

€4.2.1987 passed by the Senior Superinterdan: oz
Post Gffices, Bareilly ordering recovery of
"s.1,500/~ from the salary of the applicant and

withholding increment of one Year. An inquiry

was held into his conduct and the Senior Superin{”'\

dent of Post Offices sBareilly had passed the a[ﬁﬂfTh
mentioned orders after holding that the charges |
framed against the applicant had been fully eatahiln
ed and the applicant wss held responsible for thn

loss. The order further states that the recﬁvary

of Rs.1,500/~ shall be made in ten instalments ai':f H

Rs. 150/- each.




has,thus, failed to exhaﬁ§ﬁ §E§f

available to him under ths:se'

Counsel for the applicant'was'@ﬂahxﬁﬁ
3 i gt

uszfny special circumstance juﬁtiinﬁ@;

of the case for adjucication without ﬁﬁﬁi ol
exhausting the departmental remedy a@aii&ﬁiﬁA

Fay

@ are accordingly of the opinien thﬂt-ihié?

A, T Act .

-

The applicetion is dismissed,

Dt.1l,4,1987.
J.Singh.



